LOK SABHA DEBATES

LOK SABHA

Tuesday, December 13, 1977/Agraha-
yana 22, 1899 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MRr. SPEAKER in the Chuir]
ORAL ANSWERS TO QUESTIONS
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MR, SPEAKER: Question No. 387.

'SHRI K. LAKKAPPA: As the pro-
cedure should not be wrong, I want (o
bring to your notice rule 41 (Z)(xiv)
which says that it shall not ordinarily
ask fcr information on matters of past
history. Thig question 1is regarding
complaints about the last genera] elec-
tion. It is also vague. Please see how
it has been framed:. It asks for “the
toial pumber of complaints (Statewise)
received’”. On what subject? Nothing
has been said in the aquestion. So it
ig no: precise. Therefore, it may be
held over and reconsidered.

MR. SPEAKER: There is no peint

of order. It is in accordance with the
rules,
Complaints Received during Lok

Sabha Elections, 1977

*¥387. SERI WANWAR LAL GUPTA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
fo lay a statement showing:

(a) the total number of complaints
(Statewise) received in the last Gene-
ral Elections of Lok Sabha held in
March, 1977;

(b) what were the major complaints
made during that period and what ac-
tion hag been taken by the Govern-
ment thereon;

(c) the details of the complaints.

received by the Election Commission
or the Government for wunnecessary
interference of the Government for
misusing the Government machinery
and its funds, pressurising the Gov-
ernment Officers etc. during the elec-
tions; and

(d) what action has been taken on
it?

THE MINISTER OF LAW, JUSTICE

AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to (d). The
required information is being collected
and will be laid on the Table of the
House.
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MR. SPEAKER: How does it arise
out of this question?

SHRI KANWAR LAL GUPTA: There
were certain complaints made during
the elections regarding corrupt prac-
tices, and the definition of corrupt
praciice has been changed. That is
why I want to know his views about





